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CENTRAL MDniN'ISTRATIUE TRIBUNAL
PRINCIPAL BENCH :N£:U ,DELHI

OA.243© of 1989
f^iP.20B8 of 1991

Dated New Delhi, the 12th day qf May,1994

Hon'ble Shri P» Sharma,l^etnber(3)
Hon'bls iJhr.i B, K, Singh, P1eiiibar(Aj

V

Shri S# C« Aggrauala
S/o Shri Amba Prasad Aggrauala
r/o A-75, East Kidgai Nagar
NEy;-DELHi;s 11.Q 023 ... Applicant
By Advocates None present
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1. Union of India
through the iecretary ^
Ministry of Textile ^^Udyog Bhaijan
NEU DELHI j 1,10 01;'l

2. The Textile Commissioner
48, Neu Marine Lines
Neu C.G.O. Building
(Post Bag No.11500)

, BOMBAY i 4tl0 020
3. The Joint Textile; Commissioner

48, New Marine Lines
Neu C.G.O. Building ' '
(Post Bag No. 1150,0)
B0MBAY-.400 020 ... Respondents

By Adwocato • None present
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Shri 0. P. Sharma,M'(!3)

None is present on behalf of the applicant and

t.hQ], respondents' also no one is present., '•

2. The applicant uas issued a charge sheet vide

memo dated 1,2.83 by Deputy Director(Admn), office

of the Textile Commissioner, Bombay on the ground

been

that after hauing/repatriated from the office of

the Deuelopment Commissioner(Handicrafts) ,Neu) Delhi,

,he'didcndt^3bin:This duty Pouerloom Centre, Surat.

The Enquiry Officer gave his findings xha

the charges against the applicant, uhich was accepted

by the Disciplinary Authority vide 'order dated 5.6.84

,imposed penalty of withholding of three increments

of pay for a period of three years without) cumul atiue
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effect. He uas again served uith a mamo of charge,

sheet vide memD dated 23^1.65. That was for his

remaining unauthorisedly absent uhile serving as

Technical Investigator in Pouerlcorn Service Centre,

5urat from 6.9.84 to 22.9,84 and from 22.10.64 to

27»l0e84 yithoLit any prior sanction of leave or

permission. Another charge against the applicant uas

that he used to abuse and pick up quarrels frequently

uith the staff mennbers and also abused in foul language

the staff members including the Officer-in-charge,

uhile ha uas on duty. The Enquiry Officer held

charge of absence from duty of the applicant w.B,f»

f.9eB4 to 22«9.84 as substantiated.. The Disciplinary

<^uthority, vide order dated 16.1.87 imposed, penalty, of

withholding of increment of pay for another three years

uith cumulative effect, commencing from 1987 uhen his

earlier penalty expires. .The, Appellate Authority vide

order dated 6.7.89 rejected the appeal and thereafter

the applicant filed this OA in December, I9i§9» praying

for the grant of relief that the impugned ordei^ dated

16.1.67 and 6.7.69 be quashed and set aside and the

applicant be given all consequential benefits and the

period of suspension , from 21.4.84 to 22.2.87 may be

treated as on duty for all purposes. The applicant

has also prayed for grant of further profjiotion.
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3, The respondents hai*s not contested this

epplication and no reply has besn filed by them.

Since the applicant is not present, ye dismiss the

0^ for default and non prosecution^

(B» K, Singhj (J« P. Sharma)
neniber(Aj Mefnber(J)

dbc


